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1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGMEI^

Nv

(of the Bench delix^ered by Hon'^bleMr, PJC., K^rtha;
Vic e Gha irnian (j))

This petition has been filed by the ji-espondents in

OA 2263/1950? which was disposed of by our judgaant dated

23 e110,1990» The grievance of the applicant in the raain

5p-pXio3tion related to the teirnination of his sexvices

5s Bunglow peon by the impugned order dated i9«i0jl990. '-»fuer

•,]oing through the records of the case and hearing the learned

counsol of both parties, the Tribunal set aside and quashed 'l^he

impugned order of termination and directed the respondents to

ntinua the applicant as Bunglovv peon/Kh-Jilasi.;o



2. The petitioner has not brought out any fresh facts

warranting a -review of our judgment, 'je a;Iso do not see

any error apparent on the face of our judgment. The

review petition is, therefore, dismissed^

QHEER ON im 586/91

3.^ . In ,this Misc. Petition filed by the petitioner, it ha<

been prayed that the operation of the judgment dated

23.11.199D be stayed pending the decision in the

review petition. As the has been dismissed, the i¥iP

is disposed of v-dthout passing any orders.
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